
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1696 of 2019 

U/S-279/338/427 of IPC 

 
ORDER 

08.03.2022 

Case record put up today before me along with a prayer of 

the I/O ASI Jagat Saikia of Tezpur PS Traffic Branch, 

wherein he prayed to add Section-304(A) of IPC.  

Heard and perused the case diary in the backdrop of the 

prayer filed by the investigating officer.  

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on lodging an 

ejahar by informant named Sri Rupak Baruah before the 

O/C of Tezpur PS stating that 01.09.2019 while his nephew 

Sri Dulumoni Baruah along with Sri Santosh Kurmi coming 

in a Motor Cycle bearing Regd. No-AS/12/D-2640 from 

Bihaguri towards Tezpur, suddenly, one Mahindra TUV 300 

bearing Regd. No-AS-13/F-3003, coming in a rash and 

negligent manner knocked the motor cycle from back side 

and due to that the victims, namely, Sri Dulumoni Baruah 

along with Sri Santosh Kurmi sustained grievous injuries. 

Thereafter, the victims were immediately shifted to TMCh, 

Tezpur and from there referred to Appolo Hospital, 

Guwahati for better treatment wherein Dulumoni Baruah 

succumbed to his injuries. In this regard, the I/O has 

submitted a photocopy of post mortem report of the 

deceased.   

Subsequently, Tezpur PS Case No-1696 of 2019 was 

registered u/s-279/338/427 of IPC. 

The I/O in his prayer of adding Section-304(A) of IPC 

stated that during investigation he has recorded the 

statement of the witnesses including the informant, 

prepared the sketch map at the place of occurrence,  
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and collected post mortem report of the deceased.  

In the background of prayer filed by the I/O, the court has 

squarely scrutinized the entire case diary. Considering the 

statement of the informant as well as the associating 

constituents originated from the statements of the 

witnesses, at this stage without in flowing into the merits 

of dispute in hand, this court finds sufficient reason to 

allow the prayer of the investigating officer.   

As such, for the sake of proper investigating and also for 

the ends of justice, this court finds that there is every 

chance of defeating justice if the prayer of the I/O is not 

allowed at this stage.  

Therefore, the prayer of the I/O for adding section-304(A) 

of IPC is allowed and consequently the O/C of Tezpur PS 

sets at liberty to add section-304(A) of IPC.   

Inform all concerned.  

Return back the case diary to the I/O.  

 

 

     Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitpur, Tezpur 


